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Annex I 

Minimum disclosure in the offer document by issuers of CP and NCD  

i. Details of outstanding CPs, NCDs and other debt instruments as on date of 

offer letter, including amount issued, maturity date, amount outstanding, credit 

rating and name of credit rating agency for the issue, name of IPA and 

Debenture Trustee. 

ii. Net-worth of the issuer as per the latest balance sheet. 

iii. Shareholding of the issuer’s promoters and the details of the shares pledged 

by the promoters, if any. 

iv. Long term credit rating, if any, obtained by the issuer. 

v. Unaccepted credit ratings, if any, assigned to the issuer.  

vi. Summary of audited financials of last three years, material litigation and 

regulatory actions related to the issuer. If the issuer has not been in existence 

for three years, the information of the issuer for the period such information is 

available shall be disclosed. 

vii. Any material event/ development having implications for the financials/ credit 

quality resulting in material liabilities, corporate restructuring event which may 

affect the issue or the investor’s decision to invest in the CP/NCD. 

viii. All details of credit enhancement including backstop facilities provided by the 

group entity including but not limited to (a) the net-worth of the guarantor, (b) 

the names of the companies to which the guarantor has issued similar 

guarantees, (c) the extent of the guarantees offered by the guarantor and (d) 

the conditions under which the guarantee will be invoked, etc. 

ix. Details of default of CP, NCD or any other debt instrument and other financial 

indebtedness including corporate guarantee issued in the past five financial 

years including in the current financial year.  

x. Details of statutory auditor and changes thereof in the last three financial 

years. 

xi. Details of current tranche including amount, current credit rating for the issue, 

name of credit rating agency, its validity period and details of IPA and 

Debenture Trustee.  

xii. Specific details of end-use of funds. 
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xiii. An issuer which is either an NBFC or an HFC shall disclose the residual 

maturity profile of its assets and liabilities in the following format: 

Category Up to 
30/31 
days 

>1 
month 
– 2 
months 

>2 
months 
–3 
months 

>3 
months 
–6 
months 

>6 
months 
–1 year 

> 1 
year 
– 3 
years 

>3 
years 
–5 
years 

>5 
years 

Total 

Deposit          
Advances          
Investments          
Borrowings          
Foreign 

Currency 

Assets 

(FCA) 

         

Foreign 

Currency 

Liabilities 

(FCL) 

         

 

 

 

 

 

 

 




